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 ‘{Dr.  ्  K  R.  द  Rao.]
 the  Merchant  Shipping  Act,
 1988,

 (8)  A  statement  showing  reasons
 for  delay  in  laying  the  above
 Notification.  [Placed  in  Lib-
 rary.  See  No,  ‘LT-1166/67}.

 (2)  A  copy  of  the  Annual  Report
 of  the  Mugal  Jine  Limited,
 Bombay  for  the  year  ended
 3lst  December,  1966,  along
 with  the  Audited  Accounts
 and  comments  of  the  Com-
 ptroller  and  Auditor  General
 thereon,  under  sub-section  qd)
 of  section  698  of  fhe  Com-
 panies  Act,  1956,  [Placed  in
 Library,  See  No.  ‘LT-1167/
 sy.

 Rerorr  or  Commarrez  or  M/Ps,  ON
 “pucaTIoN  (967)—NatIoNaL  Poricy

 on  EDUCATION

 The  Minister  of  State  in  the  Minis-
 try  of  Education  (Shri  Bhagwat  Jha
 Axad):  On  behalf  of  Dr.  Triguna  Sen,
 I  beg  to  lay  on  the  Table  a  copy  of
 the  Report  of  the  Committee  of  Mem-
 ders  of  Parliament  on  Education  (1967),
 —National  Policy  on  Education.
 {Placed  in  Library.  See  No.  LT-68/

 OT).
 Shri  Vasudevan  Nair  (Peermade):

 I  hope  we  are  having  a  discussion  on
 this  report.

 Mr.  Speaker:  I  shall  see.  That  is  a
 separate  thing.
 NOTIFICATIONS  UNDER  INDIAN  TELEGRAPH

 Act  AND  INDIAN  WIREIEss
 Teerecrarpny  Act

 The  Minister  of  State  in  the  De-
 partments  of  Parliamentary  Affairs
 ‘and  Commanications  (Shri  ; a  K.  Guj-
 wal):  I  beg  to  lay  on  the  Table—

 ay  A  copy  each  of  the  following  No-
 tifications  under  sub-section  (5)  of
 zection  7  of  the  Indian  Telegrph  Act.
 1885:

 (i)  The  Licensing  of  Wireless  Re-
 ceiving  Apparatus  (Amend-
 ment)  Rules,  1967,  published
 in  Notifeation  No.  GS.R.  772
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 in  Gasette  of  India  dated  the
 ह: 1, .. उ  May,  1967,  ;

 (ii)  The  Commercial  Broadcast
 Received  Licensing  (Dealers)
 Rules,  1967,  published  in
 Notification  No.  G.5.R.  778  in
 Gazette  of  India  dated  the
 27th  May,  1967.  [Placed  in
 Library.  See  No,  LT-70/
 67).

 (2)  A  copy  each  of  the  following
 Notifications  under  sub-section  (4)  of
 section  0  of  the  Indian  Wireless  Tele-
 graphy  Act,  933:—

 (i)  The  Indian  Wireless  Tele-
 graphy  (Possession)  Amend-
 ment  Rules,  1987,  published
 in  notification  No.  G.S.R.  774
 ng  Goaettee  Wi  "nlite  teh  ‘hte
 27th  May,  1967.

 (ii)  The  Indian  Wireless  Telegra-
 phy  (Possession)  Second  Am-
 endment  Rules,  1967,  publish-
 ed  in  Notification  No.  G.S.R.
 982  in  Gazette  of  India  dated
 the  17th  June,  1967.  [Placed
 in  Library.  See  No,  LT-7l/
 67).

 Norrrication  UNDER  Moror  Vrxicies
 Acr

 The  Deputy  Minister  in  the  Minis-
 7  of  Transport  and  Shipping  (Shri
 phakt  Darshan):  I  beg  to  lay  on  the
 gfable—

 dl  A  copy  of  th  Delhi  Motor
 Vehicles  (lst  Amendment)
 Rules,  1966,  published  in
 Notification  No.  F.  2  (76)  ‘160
 66-PR(T)  in  Delhi  Gazette
 dated  the  24th  March,  1966,
 under  sub-section  (3)  of  sec-
 tion  33  of  the  Motor  Vehi-
 cles  Act,  1939,

 (2)  A  statement  showing  reasons
 for  delay  in  laying  the  above
 Notification.  [Placed  in  Lib-
 rary.  No,  LIT-72/67]}.

 08  है. ग
 COMMITTEE  ON  PRIVATE  MEM-
 ‘ERS’  BILLS  AND  RESOLUTIONS

 Tarren  Rzerorr
 Shri  Khafiikar  (Khed):  I  beg  to

 present  the  Tenth  Report  of  the  Com-


